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Subramanyam, Shri T. Tiwary, Shri R.S. Venkatasubbaish, Shri P.
Sumat Prasad, Shri Uikey, Shri Virbhadra Singh, Shri
Swamy, Shri M.P. Upadhyaya, Shri Shiva Dutt Yadav, Shri Ram Harkh
‘Tiwary, Shri D.N. Valvi, Shri Yusuf, Shri Mohammad
‘Tiwary, Shri K.N. Varms, Shri Revindra

Mr. Speaker: The result of  the
voting is Ayes 32*; Noes 130. The
motion is lost.

The motion wag negatived.

Mr. Speaker: The question is:

“That the Bill to provide for the
development, control and use of
atomic energy for the welfare of
the people of India and for other
peaceful purposes and for matters
connected therewifh be taken into
consideration.”.

The motion was adopted.

Mr. Speaker: Ncw, we shall take up
the clauses.

The question is:
“That clauses 2 to 4 stand part
of the BilL”
The motion was adopted.

Clauses 2 to 4 were added to the
Bill.

Mr. Speaker: There is an amend-
ment to clause 5. I find that the hon.
Member concerned is not present
here. 1 shall now put the other claus-
es together to vote.

The question is:

“That clauses 5 to 32 stand part
of the Bill.”
The motion was adopted.

Clauses 5 to 32 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri A. K. Sen: On behalf of the
Prime Minister, I beg to move:

“That the BiJl be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion. was adopted.
15:02 hrs.

MANUFACTURE AND SALE OF
ADULTERATED AND SPURIOUS
DRUGS

Mr, Speaker: Shri Bagri may now
raise the discussion on the manuftac-
ture and sale of adulterated and
spurious drugs.
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*The figure was subsequently corrected as 31 (vide Debates dated

22-8-82, Cols 3446).
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Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, Sir, the
hon, Member who raised this discus-
sion ig a little new to this House, and
perhaps he hopes that some kind of
action will emerge from this debate.
I do not want to see him pessimistic
or frustrated. But quite frankly I
have grave doubts as to whether any-
thing of action will emerge because,
as I shall show, we have had debates
of this charactcer interminably :in
this House and the hurdle we come
up against is an insuperable one—
unfortunately, the powers of the
Health Minister are so completely
qualified as to make her essentially
helpless in a grave matter of this des-
cription.

1 remember when another lady held
this portfolio—Rajkumari Amrit
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Kaur—and when we discussed this
matter of adulteration, not only of
our medicines and drugs but of food,
she did admit quite candidly many
years ago that the adulteration of
medicines and drugs in the country
had assumed the proportions of a vast
racket.

What is the position, since the time
Rajkumari Amrit Kaur gave uyp the
fortfolio till today? If anything, the
position has gone from bad to worse.
Shri Sanjeeva Reddi, speaking short-
ly after he gave up his position as
President of the ruling party, was
pleased to say that half the drugs and
medicines manufactured in the coun-
try today are spurious. Rajkumari
Amrit Kaur did not go as far as that,
many years ago.

What are the recent manifestations
which perturb the country and which
perturb this House? When I say this,
I say this without any sense of levity.
There has been a general Jowering
of confidence in the manufacture of
medicines and drugs in this country.
Whether it is justified or not, it is
there. Several years ago, my own
doctors advised me not to touch
Indian manufactured penicillin. They
saig “it might sound unpatriotic but
we have our reasons, and we do not
know why the average reaction today
to penicillin injections seems to be
serious.” And so, in accordance with
their advice, I have abandoned tak-
ing penicillin injections. That was a
few years before an hon. Member of
this House, Shri V. D. Tripathi, died
under very suspicious circumstances.

Shri J. P. Jyotishi (Sagar): Was it
because of the injection or because of
allergy?

Shri Frank Anthony: I do not know
There were some grave doubts as to
what the real reason was. Doctors, by
and large, privately say that penicillin
today, which is manufactured at Pim-
pri, is not safe to take. I do not know,
because my fears were reinforced at
that time by the fact that many of
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the personnel of Pimpri had waited
on me in deputation. They told me
that conditions at Pimpri were at that
time a shambles. What has happened
since then, I do not know. Now, what
are the more recent manifestations?

A few years ago, I remember in-
forming this House that one of the
most popular baby foods—I will not
mention it~—wag being manufactured
spuriously on a large industrial scale
in Bombay. That information was
given to me by no less a person than
a Governor, a respected leader of the
ruling party. ,Recently, distilled water
and saline were adulterated. The hon.
Minister knows in her professional
capacity that how serious it is. In
one or two States, foreign bodies were
found in the distilled water and saline.
A tropine and glucose, widely used,
were also found to be diluted or adul-
terated.

I really do not know what the Mi-
nister can do. I would like to see a
full day’s discucssion on this whole
problem of adulteration. It is not
only of medicines and drugs. It is
a part of the whole, larger problem
of adulteration. It is not only that
our medicines and drugs are being
adulterated. The food that we eat,
the things that we drink, they are all
adulterated.. I remember—I am say-
ing thig in passing—we had a similar
discussion during Rajkumari Amrit
Kaur’s time. For years and years—
whether vested interests have come
in the way, I do not know,—we have
never been able to stop the adultera-
tion of ghee in this country. 90 per
cent of the ghee that we get is adul-
terated. At that time, I had brought
to the notice of the Health Minister
the fact that the usual adulterant
was python fat.

8hri Tyagi (Dehra Dun): Python
fat?

Shri Frank Anthony: Yes; the adul-
terant was python fat. My friend is
having second thoughts whether he
should eat ghee after what I have
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told him. 95 per cent of the milk is
still adulterated.

I made a rather severe attack on
Rajkumari Amrit Kaur. I said, “You
do not know what is happening in the
country. You do not know what is
the lot of the average person in this
country. You do not even know what
is the lot of the average M.P. in the
country. We are jucky if we get milk
which is adulterated with reasonably
clean water”. The next day I joined
the elite and I began to get my milk
unsolicited from the Birla dairy. But
as I said, I joined the privileged sec-
tion of the community.

So, this whole thing goes on. I read
a long article the other day. There is
not a single masala in ground form
that is not adulterated. Turmeric is
full of deadly adulteration. Pepper,
salt, biscuids, sugar, wheat, all are
adulterated in the capital It is a
terrible commentary on what is hap-
pening in the country today.

I do not know what the Health Mi-
nister will say. She might say, “What
can I do? You know how austere and
rigid the Finance Minister is.” His
austerity and rigidity .have become
mccentuated by the foreign exchange
position. He will not allow the neces-
sary drugs and medicines to come in-
to this country and it has accentuated
the position. I do not say that there
are not some manufacturing houses
that are not actuated by a sense of
duty and civic conscience, but they
are very honourable exceptions. The
average licensed manufacturing houses
today do do bother a tinkers
hoot, because they know we cannot
get imported drugs and they throw
at the public whatever they like. As
my friend, Shri Bagri said, we have
one sampling laboratory in Calcutta. I
do not know whether that is correct.

When the Constitution was on the
anvil, I pleaded, and as usual I plead-
ed alone and unsuccessfully, “Health
and education are the premier nation-
building activities. Put them at least
into the Concurrent List.” What I said
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when has come true. I said, health
will be looked after by the State ad-
muusaation. One State admunistra-
tion may be good, but for one good
aamimstration, you will have taree
bad State administrations. I think the
Health Mimster will tell us tnat. My
friend has asked her to resign. The
questicn is, how to get these subjects
put clearly inio some list in charge
of the Health Minister at the Centre.

I blame the Cabinet. We have this
undue susceptibiity for autonomy,
but when State autonomy has failed
so miserably, is it not time we did
something about it? Why don't we
.give the Health Ministry some more
powers? As far as I am aware, when
this anti-adulteration Bill came up in
‘th.s House in 1952, I told Rajkumari
Amrit Kaur, “You are bringing in a
diluted, adulterated Bill. What powers
are you taking? You are not even
making the offence of adulteration a
cognizable offence. You are not even
having whole-time inspectors. You
are going to have part-time inspectors.
But essentially the fault is with
the States. Essentially, as I can see it,
the fault is in the fact that they are
responsible for inspection and enforce-
ment. And, inspection and enforce-
ment by the State is no more than a
bad joke. Where is the inspection to-
day in the Delhi Adm.nistration?

I remember giving Rajkumari Amri{
Kaur an example. Nobody knows.
People say that the Indian citizen has
become apathetic. Of course, the In-
dian citizen has become apathetic, be-
cause he knows nothing will happen
and he will only waste his time. Some
lady came to me and said, “See what
happened.” 1 got obviously rotten
meat. I took it to the municipal
authorities and they said, we
have not got anything to do with
it. When I said, “To whom do
I take it to have it inspected?”
they said, “We . do not know”. She
took it back and after one week, she
got a letter from the municipal autho-
rities asking her to bring the meat for
inspection. I do not know, I saw an
article or an item in the newspapers
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the other day proclaiming the fact
proudly that we are gomng to have a
tesing laboratory in thls couatry,
someuung like that—testing measures,
What is 1t? We are go.ng to spend
Rs. 24 lakhs or crores—I do not know
the amount. But when is it gowng to
come to fruition, I do not know.

The Minister of Health (Dr. Sushila
Nayar): That is another laboratory.
It is not that we do not have a labo-
ratory, but that we are setting up an-
other laboratory.

Sari1 Frank Anthony: I see. I am
giad that we have some laboratury.
‘i'ne question 1s, who does the teswung;
WNo aoes tne enrorcement; 1s lonere
any real testing; is there any real
enrorcemenc? Waat kind of s.aff do
you have? 1 remember whem this
1952 Biul was on the anvil, I sad,
“What are you doing? You eniarust
your enforcement to drug inspectors.
Their salaries are Rs. 125 a month. Do
you believe that your drug inspectors,
W e CuLkEX] VUL e CUSL UL LViug W=
aay, are really gowng to emrorce it?
‘Llney wil be purchapbie wih ten oOr
twenty rupees a month”.

I wowda blke the hon. the Healih
Munister to tell us what real a.tempt
there has been at inspection of drugs
and medicines, what real enforcement
there has been. You may get hold of
odd khomchawala or you mught get a
rehraala or somebody else. You pro-
secute him. But today, like bootleg-
ging, India is a paradise for all the
anu-soc.al elements. Because of your
misconceived, hypocritical proaibition
policies it is a paradise for bootleg-
gers. More and more it has become
a paradise for adulterators. I am toid
that it 1s big business—not these peo-
ple in the back streets of Delhi—but
1t is big business like the bootleggers
who are putting people into at least
the local legislatures. I am told that
these people who are indulging in
adulterating on a vast organised scale
have enough money to buy people in
the ‘legislatures, to put people into
the legislatures. That is the danger
we are facing today.

And I would with great respect sub-

‘mit to the Health Minister—I know,



2953 Manufacture and  SRAVANA 29, 1884 (SAKA) Sale of Adulterated 2954

she is going to make brave promises,
she is going to palm us off with brave
words—but new broom that she is,
she 1s not going to touch even the
fringe of the pr.blem. This is a vast
Augean stables. Unless you can jin-
duce the Prime Minister to a sense
of reality, unless you bring him to a
semse of reality, ignore the susceptibi-
lities of the States and put Health at
least into the Concurrent List, you
will be able to do absolutely nothing,
and five years later when another
Mani Ram Bagri takes the place of
my friend we will have the same de-
bate and it will lead precisely to no-
thing.

Dr. Gaitonde (Nominated—Goa,
Daman and Diu): Sir, I have heard
with great attention the two speakers
before me, ch.efly the latter whom 1
could understand better, namely Mr.
Anthony. I must say that in all these
speeches that I am hearing here chief-
ly as regards drugs and health mat-
ters, I feel that generally there is
some exaggeration. Let me explain
myself. Mr. Anthony referred to a
statement made by a responsible per-
sonality in Andhra who has said that
fifty per cent, or more than fifty pe:
cent, cf the drugs in India are spuri-
ous. However, I tried to find out what
this person did in Andhra, and I was
surprised to find that there was not
one single prosecution in the last year.
That means that statements are made
and after that they remain only state-
ments. [ 778 .

This problem, as Mr. Anthony put
it nicely and clearly, is not only a
problem of the drugs, because if we
talk on the problem of drugs we shall
only talk about a part of the problem
and not of the whole problem. The
whole problem is really of spurious-
ness—I do not know whether the word
exists in BEnglish, but if it does not it
is wonth while coining it. It is the
problem of spuriousness. There is
spuriousness in money, there is spuri-
ousness in food, and I am t5ld recently
that there is spuriousness even in
khaddar. With this type of spurious-
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ness all round, if we talk only of the
problem of drugs we shall not solve
the problem. Therefore it has to be
solved at a level where all the Minis-
tries join together and try to solve it.

However, as the discussion today is
only as regards drugs I would like to
saythatevenlong]ongago,mm
Veaic tumes, when we talked about
Susruta and Charaka, even in those
times there were spurious drugs. This
br.ngs me to some other interesting
facts which I have tried to collect
I myself being a doctor, I was very
much interested in this and I tried to
collect certain facts and figures as re-
gards these drugs and as to why it is
that there are spurious drugs. And 1
found many things which it is not
possible for me to refer to within the
short time that I am allowed. But I
would refer chiefly to tinctures, the
spir.tuous drugs. As Mr. Anthony re-
ferred to prohibition, I will continue
the argument as regards the medical
aspects of prohibition and examine
what happens. Tinctures are prepar-
ed, as you know, with alcohol. About
60 per cent is alcoho] and the remain-
ing are other substances. And I must
remind you also that whisky contains
only 45 per cent alcohol. There are
certain tinctures that are sold in
many places, and I can give you the
names bf those tinctures which no
doctor today prescribes, but yet they
are sold in very big quantities. I be-
lieve a few days back, if not weeks
back, some 80,000 lbs. of tincture
was seized here in Delhi. So one can
perfectly understand what is the mag-
nitude of the problem. I am referring
only to tinctures, I am not referring
to other spurious drugs. Because we
must see that when we talk of spu-
rious drugs we don’t confuse them
with sub-standard drugs. Of course,
practically speaking, for the patients
and the doctors, both spurious drug
and sub-standard drug are the same,
because they cause the same harm to
the patient and to the country.

Coming back to tinctures, these tinc-
tures are sold in large quantities with-
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out prescription. That means there is
some type of self-medicat.on. And
where are these things sold more?
Exactly in places where there is pro-
hibition. And if, as the Home Munis-
ter said a few days back, withun tne
next five year plan the whole of India
will be under the proh.bition law,
then I am sure that these types of
drugs and tinctures will continue and
will be so.d more and more.

The second aspect is as regards the
Act. I was very much surprised—
for the first time I was reading the
Act—and I was surprised to read the
definition of “drugs”. I do not know
whether all hon. Members have read
it. What is a drug? We were taught
something quite different from what is
given here in the law. This says;

“Drugs’ includes all medicines for
internal or external use of human
beings or animals and all substances
intended to be used for or in the dia-
gnosis, treatment, mit.gation or pre-
vention of disease in human beings or
animals”—up to here it is perfectly all
right; then it says—

“other than medicines gnd subs-
stances exclusively used or pre-
prepared for use in accordance
with the Ayurvedic or Unani
systems of medicine.”

Let us see what happens with this
with regard to spurious drugs. There
are certain types of tinctures wh:ich
they call gsavas and some others also,
which are prepared according to the
rules of the old system of fermenta-
tion. Certain substances are put and
there is fermentation and alcohol is
produced. Today what is happening
is that alcohol is being bought by
these people who are making these
tinctures and as the excise duty on this
alcohol is almost nil they can prepare
those tinctures and sell them as if
they were drugs. There is no law to
chsck it. No police can check them
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because the definition of ‘drug’ itself
is wrong. 1 can cununue to give more
examples and show that fundamental-
ly we are wrong as far as the defi-
nition is concerned. I remember
having read somewnere that Voltaire
once said: “If you want to discuss
with me, define the term; if you do
not define the term propersy then
everything will be wrong”. The first
stage in.an Act is 10 define the term.
The definition here, 1n my op.nion and
in the opinion of the scientists all
over the world, is wrong.

Sir, this is just a criticism. But
then, are we gomng to criticise con-
tinuously and do nothing. As Shri
Anthony has said, we have criticised
this from time to ume for years and
years gnd yet we are at the same
stage. I believe that the real criticism
has to be constructive criticism and,
therefore, I am gomng to make certain
small suggestions.

The hon. Member who spoke first
in Hindi—I could not follow every
word of it, but 1 could understand
him—made a reference to inspectors.
He said that there are only 109 ins-
pectors all over India. If one com-
pares this number of 109 inspectors
w.th the number of licences given, one
will be surprised as to how these ins-
pectors can work. The manufacturing
licences all gver India are about 3,000
—2,600 to be exact. The selling licen-
ces are 80,00v. Inspectors in gll are
109—I hope my figures are correct.
How much ao these inspectors earn?
As Shri Antnony said, they earn from
Rs. 120 to Rs. 900—I think in Delhi
they earn something more. One does
not know how much an inspector earns,
because there is no equality in the
matter of earnings—in Delhi it is some-
thing more and at other places it is
something less.

Then there is another question. In
the last three yearg there have been
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a thousand prosecutions. e Nobody
knows what hag happened to
the prosecutions. We do not
know whether there have been any
convictions. And, where are these
prosecutions? These drugs, as every-
body knows, have mostly come from
West Bengal. In West Bengal the
ratio of inspector to the number of
licences is 1:2000, and there have
been only flve prosecutions.

Shri A. C, Guha (Barasat): 1:2000
of the manufacturers or manufacturers
and dealers combine?

Dr. Gaitonde: Both. In Andhra the
ratio is 1:800 and the number of
prosecutions is nil. It is from there
that the news has come that 50 per
cent of the drugs are spurious.

Shri Frank Anthony: Overall
news. '

Dr. Gaitonde: In Maharashtra-
Gujarat the ratio ig 1:350 and the
number of prosecutions is 250.

An Hon. Member: Very active.

Dr. Gaitonde: Yes, very active.
That is the only place I have found
to be active in this respect.
so, this is what is happen-
ing. That is why my request to the
Health Minister is that steps should

. be taken to increase the number of
inspectors. Secondly, pay them well.
Thirdly, the Act provides for the
central control of drugs. For this
control to be properly done there
should be central inspectors. As far
as 1 am aware there are no central
inspectors. The appointment of ins-
pectors and increasing their number
is the first thing.

Then there are people buying drugs
without prescriptions. Since there
is a health education department
the Ministry of Health, my request
to the Minister is to see that some-
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thing is published as regards the
dangers of self-medication. And
here my special request is not to
publish it in Engiish for those who
know English do not need it. It
should be in the local languages. Then
there are some other suggestions also.

As regards the major problem of
how to deal w.th the ‘“spurlousness”
in the country, this is not the piace
and I do not think thig discussion
allows it. However, I would say that
committees should be formed and
there should be public discussions in
the meetings of different parties and
this prob.em should be tackled again
and again and explained to every-
body all over India. With these
words, I resume my seat.

Shri Daji (Indore): Since the
problem has been posed quite clearly
and lucidly, I will not take the time
of the House in repeating it. 1
agree that the problem is quite serious.
It has been serious for years, but
now with these series of discoveries it
has come to us with an added force.
I submit that the problem is not so
light as to be merely discussed with
a few words bandied or emphasised.
We have got to go to the root of the
matter.

‘While I endorse the indictment for
lack of inspectors—it is almost a
mockery to have the manufacture in
one place and a number of inspectors
in another place—I say that the mere
indict of the Government is not enough
only for the lack of inspectors; the
real indictment of the Government
is that after fifteen years of inde-
pendence they have failed to organise
a national pharmaceutical industry.
Years back, to be 'precise it was in
1954 or 1955, there was a proposal
for an integrated pharmaceutica]l in-
dustry at a cost of Rs. 35 crores with
Soviet help, but the proposal fell
through because of political pressure.

The most important branches of
this industry have been handed over
to foreign firms, apparently reputable
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but really not so reputable. We have
now been reading the favourite drug,
Hhailidomite, prescribed in hundred:
of thousands of cases in UK, result
in mutilated children. That js the
credibility of these foreign firms.
Here I will read from the report of
an American Investigation Committee,
The Commission in its report of 1948
had this to observe:

“The Commission, which has
just completed a two-year study
of the anti-biotics industry,
alleged that these six drug houses
had conspired to fix the prices
of ‘wonder drugs’ at arbitrary,
art ficial, non competitive and
rigid levels.”

The Commission has filed prosecution
against these companies. These are
the very companies whom we have
licensed to manufacture drugs. Now
I will read to you the verdict of an
expert, Dr. A. Dale Console, who was
the Medical Director of the Squibb
Laboratories, a well-known company.
He has th's to say about his own
company:

“Dr. A. Dale Console....testi-
fied that the industry with high-
pressure sales programmes, ‘was
foisting on doctors many ‘rela-
tively worthless drugs with ‘a
greater potential for harm than
good’. The industry’s maxim,
he said, was: ‘If you can’t con-
vince them, confuse them’.”

Thig is the test'mony of Dr. A. Dale
Console, once a Director of Squibb,
and we have handed over this indus-
try of our country to such foreign
firms in preference to building our
own national industry. .

Shri Harish Chandra Mathur
(Jalore): Not entirely; a major part
is under governmental control.

$@hri Daji: Even though <you have
taken a decision on that as early as
1958, still you have not taken action
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as expeditiously as you should. So,
that is the first indictment. Ana
behind this ind.ctment, there is an-
other indictment, and it is this. When
we are talking of adulterated medi-
cines, the whole difficulty is that tne
Cabinet itself is adwterated. It 1s
adulterated with pro-socialist, ana
pro-capitalist and pro-entrepreneur
persons; pro-Congress persons = are
adulterated with pro-Swatantrite
persons. So, the adulterated Cabinet
has been unable to develop even a
nationa] outlook on the question of
the pharmaceutical industry, leading
to this calamity. It is a question of
the political independence of the
Government, and it is not merely a
question of-having vne .or two more
inspectors under Government.

Now, what is happening is that
aduiteration is only one part of it;
almost astronomical prices being
charged for these adulterated medi-
cines is another part of it.

An Hon, Member: Profiteering.

Shri Daji: It is not even profiteer-
ing. It is something which is much
more  strange. Dr. Sokhey, for
example, has given ug all these figures.
I am really very much surprised and
I am sure the whole House will be
surprised at these figures. One gram
of imported aureomycine costs
Rs. 1:20 and it is sold for Rs. 13, and
it can be manufactured for Rs. 0°50.
That is one instance. Another ins-
tance is that of aureomycitine If
we take 250 gms. capsules, 16 capsu-
les are imported for Rs. 25, and are
sold for Rs. 42, while the cost of
manufacture is only Rs. 2:30. This
lead no less a person that. Dr.
Ghosh of the Planning Commission to
remark that even in Government hos-
pitals, patients die for want of proper
medicine or for dearth of the
ability to  purchase medicines.
This is the stage to which we have
reduced the entire thing. It should
be a matter of deep and great shame
for us, without any gquestion of party-
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politics in it. It is not a question of
party politics. It is a question of
great shame, and all the more so, be-
cause the hon, Minister of Health and
the Deputy Minister of Health both
belong to the noble profession; the
unfortunate thing is that both these
hon. M.nisters whose idea is to de-
dicate their liveg for saving lives are
actually presiding over a Ministry
which is helping the destruct.on of
life. Therefore, I endorse the words
of the Deputy Minister who said that
it was a crime against humanity. It is
not murder, but it is mass murder, it
is genocide, and Government are tole-
rating it and are conmniving at it and
are abetting this genocide of innocent
persons. No punishment will be
serious enough for this purpose.

I would only like to repeat the very
good cartoon produced in the Shankar’s
Weekly 'in a different context. What
would have happenéd to such a per-
son in America? There would have a
Federal Investigation and the man
would have been sent to jail. In Eng-
land, the man would have been
subjected to simple imprisonment
In Japan, the punishment would
have been harakiri. In  China,
the punishment would be pub-
lic execution, and in Russia, it would
have been shooting. In the good old
days of Jehangir, those persong or
their relatives would have been in-
jected with the same spurious drugs.
But under the dispensation of the
Congress Government, what would
such a person get? He \would get
publicity and nothing more.

An Hon. Members And Padma Shri
also,

- Shri Daji: And perhaps, he would
get Padma Shri also on a subsequent
date, So, this is a very serious matter.
Therefore, it was with a great sense
of frustration that our senior Member
Shri Frank Anthony spoke just a little
while ago. What is the good of this
debate if nothing is going to come out
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of it, if this evil is going to spread
further? We say that something must
happen out of this; we shall awaken
you to act, and if you still do not act,
if necessary we shall force you to act,
but act you ‘must, and act rapidly. Of
course, by the term ‘youw’, I am re-
ferr.ng to Government.

The whole point is this. Have we
got any pre-sale inspection of the
arugs? Have we got any inspection

* oI tne drugs after the drugs are manu-

iactured and before they are sold in
the market? Or do we allow spurious
and dangerous drugs to go into the
market without any prior inspection?
It is not a question of having one
laboratory or two laboratories. I do
not know how many laboratories are
there, and how many State labora-
tories are also there for testing of the
drugs. The whole question is this. Do
we permut drugs to be put out in the
market without proper inspection? If
s0, what is the reason for it?

The Mudaliar Committee hag point-

- ed out another ‘interesting thing, as

long ago as 1961. Out of about 2800
manufacturers, only about 125 are
large-scale employing more than 100
workers or employ.ng more than Rs.
10 lakhs capital. So, the majority of
them are almost cottage industries to
manufacture drugs. In this welter of -
cottage industries, where does inspec-
tion come in? How can it be manag-
ed with a scanty force of inspectors
that Government have got at pre-
sent? This is another aspect of the
matter to which attention had been
drawn in 1961 itself, but nothing seems
to have been done up till now. On the .
other hand, a certain amount of con-
nivance has gone on, In West Bengal,
formerly, whenever spurious or sub-
standard drugs were discovered, the
names of the manufacturers were noti-
fied. But certain persons exerted pres-
sure on the Government there, and
this practice has been discontinued for
the last two years. They brought
pressure on Government, saying ‘Do
not notify the names of those manu-
facturers whose drugs were discovered
to be spurious or sub-standard’, And
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why? Because they said, We will
lose face’. They should not only lose
face but they should lose there heads
for putting such sub-standard drugs
into circulation. Even this public
warning of notifing the names of the
firms who produced sub-standard
drugs has been discontinued in West
Bengal in order to help them because
they have got certain connections with
the Government.

16 hrs.

These are the things which really
speaking, indict the Government.
These are the things for which a re-
ply is required. These are the things
which cannot be excused and shall
not be excused in any democracy
worth the name.

There is another paint. The Govern-
ment have been negligent in another
aspect. What have they done about
the Patents Act? Why hag it been
shelved? The Haffkine Institute per-
fected an anti-malaria] drug. It en-
tered into a contract and then it had
to refund the money to the Govern-
ment because the Imperial Chemical
Industries came and saig that that
drug was g violation of their patent
. for paludrine. We also know of the
other thing in Chandigarh. A suit of
injunction hag been filled by some
other company and that drug is lying
idle in the factory.

The Patents Act wag the fifth in the
list of Bills pending at the time of
the last Parliament when the Presi-
dent addressed us. Why has the
amendment not been brought forward
in the first session of this Parliament?
Why is it being delayed even now?
Why should we mortgage ourselves to
the patents of foreign companies?
That meang that any foreign com-
pany can take out some formula which
is used by us ang say it is their patent
and we cannof use it. What have
Government got to say about it? What
is the pressure exerted on the Minis-
try, on the Cabinet, on the ‘Govern-
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ment to gee that the Patent Act is
not quickly amended? Why should
we not have our integrated, legal sys-
tem at least, whereby we can protect
our own pharmaceutical industry?
Why is it not being done?

There is another problem. That is
the apathy being shown generally by
State Governments. We have so much
conditioned ourselves to living under
conditions of adulteration that our
conscience is not awakened as deeply
ag it ought to be. I am not speaking
in this vein merely to denounce Gov-
ernment. This is a matter which
should cut across party lines. This is
a question of conscience. Have we any
conscience, any responsibility in this
matter? This is a serious subject and
if any tears are to be shed, we must
shed them here and now, all of us
together. It is a matter of shame for
the entire nation.

But these things go on. They can be
commented on in papers. Even now,
whdt have we done? Certain goods
have been seized. But that factory
still continues. They go on. Punish-
ment may come later on; there is the
dilly-dallying process involved in the
legal procedures. The State Govern-
ments are not awakened into it. The
State Governments do not think it
is their responsibility. The Central
Government do not think it is their
responsibility. Whose responsibility is
it then? It is no one’s responsibility
if a poor Indian dies of sub-stsandard
drugs or if he not treated properly.

Here is really a question of con-
science. Therefore, the first thing is
to set up a national industry. It will
not cost much. It will save ug foreign
exchange. Today the total turnover
ig of the order of Rs. 40 crores, of
which Rs. 25 crores is by way &
foreign exchange. We can save this
foreign exchange by building a
nationa] industry. Agreementg are
already there. Work them, press
them through. Before we do that. let
us bring about a system whereby this
spreadover of manufacture of dan-
gerous drugs on a cottage industry
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basis is stopped. Let ug institute a
system of pre-inspection. When people
die of sub-standard drugs, it is not
just murder; it is nothing short of
genocide. Therefore, any deterrent
punishment that the Government may
lay down shall be met with complete
approbation from all sides. I do not
think it will shock the conscience of
any democratic person to mete out ex-
emplary punishment to the few who
are indulging in this. But above all,
Government should see that they not
only cure these ills but they eradi-
cate the disease of adulteration in
medicines. -

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Chairman, the House
need not ask for stronger or better
testimony to the widespread manu-
facture and sale of adulterateq and
spurious drugs, which, to my mind,
hag assumed the proportions of a
shamelessly flourishing racket, than
the statement made by the former
President of the Congress Party, whose
members adorn the Treasury Benches
in this House, Shri Sanjeeva Reddy,
the Chief Minister of Andhra Pradesh,
last month in the Assembly of that
State to the effect that more than 50
per cent. of the foodstuffs and the
drugs in the market are either adul-
terated or spurious. After this alarm-
ing statement made by him, no fur-
ther statement by any of us will be
necessary to corroborate or to rein-
force the serious charge brought by
the former Congress President against
his own party governments,

The trouble today is that you can
get nothing, literally nothing, pure or
genuine. There is a story which I
read in the papers the other day, that
a person wanted to commit suicide be-
ing disgusted with the state of affairs
around him, the life around him, and
he got some poison, but he did not
die, and subsequent examination re.
vealed that the poison itself was
adulterated.

Shri Tyagi: Then adulteration is
good; it saved at least one life’.
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Shri Hari Vishnu Kamath: I have
hearq of another story—I think it is
more a fact than a story. A customer
went into a restaurant and asked for
some soup. He got the soup and there
was a fly floating in the soup. He
called the waiter and asked: “What
is this fly here?”

‘o AT F WT AT T Avfed,”

That was the reply that he got. That
is why I say it is a symptom, only
a symptom of a greater, larger, more
deep-rooted malaise that pervades our
entire society, today, and for having
created that milieu, that climate and
that state of affairs, I hold the Gov-
ernment squarely and wholly respon-
sible,

There has been in recent times a
growing contempt, or disregard to pro-
hibition. Prohibition itself hag deve-
loped, has sky-rocketed, into another
kind of racket, where the bootleggers
are in tow with the police; and yet to-
day the prohibition programme forges
ahead.

The Minister’s predecessor, Shri
Karmarkar, referred to this adultera-
tion business in the course of a speech
some two years ago, when he was the
Minister of Health, and he compared
the adulterators to either actual or
potentia]l murderers, That is how it
was reported, and the penalty for
murder you and the House know very
well, what the penalty for murder
should be and ought to be. I referred to
this matter in the House in the Budget
debates and suggested that the penalty
for food adulterag;? or drug adul-
teration, the punishment to these cri-
minals, these anti-social criminals and
merchants of death, to whom death
pay a very good dividend, that the
penalty for such persons after they
are convioted by the highest court of
law should be not merely fine, not six
months’ or one year’s rigorous impri-
sonment;—and nowadays, the hard-
ships of improvement have been much
alleviated, thanks to the Government,
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that is a different matter,—I also sug-
gested during the Drugs (Amend-
ment) Bill debate in the last sess.on;
I brought up this matter again and I
suggested, and I reiterate my sug-
gestion here today that the penalty
should be nothing less than public
flogging, if not, ag the Finance Minis-
ter said, hanging. These are n6f my
words. He objected to public flogging.
He said: I do not mind hanging a
person but I do not want a person
to be flogged. All right, I accept it,
hang him, if you do not want flogging
—but not mere imprisonment, or fine.
Wake up betimes before the sands
run out. People of this country are
dying in hundreds and thousands be-
cause of adulterated foodstuffs and
drugs. Your own Congress Presi-
dent has said so, not I; your own for-
mer Congress President is convine-
ed of this indifference and apathy to
one of the most vital problems in our
country today, that is, public health.

I am no admirer of the politico-
economic System that prevails in
Soviet Russia. But recently the Soviet
Government has also prescribed death
penalty for corruption. 1 know we
will have a separate debate on corrup-
tion.

Shri Tyagi: Is this not enough?

Shri Hari Vishnu Kamath: Can we
not emulate the Soviet Government
{n this respect and decide that for food
adulteration and drug adulteration,
for these merchants of death, for these
criminals to whom death pays a good

, dividend, these persons shall be hang-
ed? If that was rot acceptable for
the Congress Government because
some of them—I am reluctant to say
so but some of these adulterators—get
{nvitations to Government Houses
for Government dinners, Government
parties and receptions and things of
that sort and some are at some time
or the other given Congress Party
tickets also for elections, if hanging
as a sentence after conviction iz not
acceptable to the Congress Govern-
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ment, I suggest that henceforth let
the Jaw be amended as ] suggested
last time, so that the penalty is made
more drastic and deterrent. But Dr.
Raju did not accept it.

Shri Frank Anthony: Is it not a
cognizable offence?

Shri Hari Vishnu Kamath: He did
not realise it then. He took it lightly
during the last session and he did not
realise that within two months we
would have this debate. If you take
it lightly again, within two months
you will have to face an angrier House
and a still more angry people outside
the House. That is what is in store
for the Government. Let them make
up their minds as to what penalty
they are going to prescribe and lay
down for these drug adulterators.

1 have one or two points more and I
have done. The inspectorate of drugs
is a very weak and tottering
agency. I would suggest to the Minis-
ter that it should be taken under
Central control and perhaps the size
of the inspectorate should be increas-
ed. There is a lot of suspicion in the
public mind that the inspectors, if not
all of them, some of them at least, are
corrupt and for a small fee, for a
smal]l consideration of g thousand or
two thousand, they let the adulterators
go scotfree. This may be investigated
and the machinery tightened up. I
have also heard a charge brought
against the Indian Standards Institu-
tion, how far it is true I do not know,
—] am open to correction I hope it
is false and not correct; I have heard
that the ISI also issues a certificate
for drugs and things of that sort, for
these manufactured goods for a fairly
big consideration in terms of money.
This charge may be enquired into. It
is a serious matter so it goes
to the very root of the matter. If
the evil starts even at the very root,
how can you set the matter right
easily?

One last point and I have done.
When the Drugs Amendment Bill was
on the anvil of this House I pointedly
drew the attention of the Deputy
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Minister to his own Statement of Ob-
jects and Reasons in that Bill. What
applies to cosmetics, it was specially
a cosmetics Bill], should apply to drugs
also,

16.15 hrs,
[MRr. DEPUTY-SPEAKER in the Chair]

What wag said there? It was said
that there are many units dispersed
througout the country where even ele-
mentary precautions for testing the
raw materials and observing hygienic
conditions during manufacture are not
taken. I suppose this applies—as the
recent press reports show—not merely
to cosmetics but also to medicines and
drugs and such things as are of vital
importance to the nation.

Now, I may refer to question that
was tabled the other day. It is rat-
her strange that the Minister is just
trying to evade her responsibility,
evading the real crux of the matter.
The quesion was ag follows; and it was
only on the 7th August, in this session.
The question was put by a number
of hon, Members headed by  Shri
Kappen.

It ran this:

“Will the Minister of Health be
pleased to state:

(a) whether Government have
taken note of the fact that
dust and other foreign matter
is usually found in medicines
supplied to hospitals for pur-
poses of injection; and

(b) if so, what steps Government
propose to take to remedy this
defect?”

Now, look at the answer. She could
have said something more concrete.
But let us see the answer given by Dr.
Sushila Nayar, Minister of Health. Of
course, the answer might have been
drafted by somebody and I do not
blame her entirely. But the answer
reads as follows:

“(a) Tt is not a fact that dust
and other foreign matter is usually
found in medicines supplied to

and Spurious Drugs

hospitals for purposes of injec-

tion.”
The word “usually’ is underlined. It
is bluffing and bamboozling the House.
She means to say that it is not usually
found; that means, of course, it is
found, but not usually. That means,
every day it is not found but it may
be found every other day! They could
have given certain facts and figures
about it. Then, in answer to part (b)
of the question, the answer is, “Does
not arise.” The question was thus
disposed of. It was for an ora] ans-
wer but it wag not reached, and se
no supplementaries could be put.

Before I close, I would like to say
that the tragedy of the situation today
is that the .age of integrity, service
and sacrifice—of the freedom struggle
era—has gone, and today, the age of
hypocrisy, of grab and of sycophancy
has come. That is the root of the evil.
Unless thig is tackled with vigour,
with firmness and singleness of pur-
pose, the Government will not be
able to end this state of affairs.

May I say, in the end, that the God
of this era, in the new secular State,
seems to be Mammon; not perhaps
saitan, but mammon; not God but
mommon. And everybody wants to run
after position or money. (Interrup-
tion). As the Sanskrit poet says:

‘g U FATATITR

That is the tragedy of the situation
and the Government is unfortunately
under the influence of some of these
anti-social elements who pay large
sumg into the Congress election
chest, and that is why the Govern-
ment is loth to take strong action
against some of these anti-social cri-
minals. Unlesg the Government pro-
ceeds against them strongly and firm-
ly, and unless they prescribe the
penalty of flogging, if not the penalty
of execution or hanging, this
and other evils—evils of corruption
which may not be germane to the dis-
cussion today—will not come to an
end. I hope the Government will
wake up be times before the people
push them out of the position they
occupy today.
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Shri Harish Chandra Mathur:
Mr, Deputy Speaker, the hon. Members
who have preceded me have spoken
with vehemence and vigour as the
subject naturally calls for. I will not
dwell upon the magnitude of the pro-
blem. It is so well-known. Homn.
Members have quoted facts and figures
and they have quoted people in autho-
rity, which leaves mno doubt in our
minds that this racket is of a large
dimension and all-pervading,

It this House we had on occasions
tried to unearth various other scandals
and expose them to the public eye.
We tried to awaken the authorities to
take certain serious action. All these
serious scandals only dealt with the
squandering of money here and there.
But this is a racket of a type which
attacks the health and life of the
general people and this has far-
reaching and grave consequences, So,
it is more for us to realise its grave
consequences than to wax eloquent
upon it.

1 do not wish to blame the State
Government only. I think the Central
Government cannot escape responsibi-
lity. As a matter of fact, in 1960,
when they brought this amending Bill,
this House most willingly gave the
Central Government power to inter-
vene. But the Central Government
has been all the time laying the blame
at the door of the State Governments.
1 would like to know first what has
been done since 1960 by the Central
Government and what positive steps
have been taken by them.

Our friends think that if the Central
Government takes it over or if it is
made a concurrent subject, there
would be a remedy. I would like to
know what has happened in those
places which are directly under the
central administration. It is no wuse
only blaming the State Governments
and trying to throw the ball from this
court to that court. The responsibility
has got to be shared squarely by the
Central Government in this matter.
Even in 1960 when this enactment was
passed, it was expected that the
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Centra] Government will appoint
certain inspectors, who would go into
the matter and tighten the control
When the House showed the same
temper which it is showing today, the
Health Minister promised that he
would bring a comprehensive Bill
which would deal with all the aspects
including legislative controls, May I
know what has happened since then?
Do I understand that the Health Minis-
ter is only awakened by the Press
focussing attention on certain cases
here and there? Is not the problem
known to the Health Minister all these
15 years that this is the state of affairs
directly under our nose? Does it mean
that the Press has to focus attention on
a case here and a case there and this
House should goad the Minister to take
certain action? What has been the acti-
vity of the Ministry all these years?
If it cannot be awakened even after 13
years, who is to blame? If there is any
sense of respectability or responsibility
left with the authorities they must ex-
plain their conduct. May I know what
action has been taken under the Act
passed by this House in 1960? We then
suggested 1 year’s rigorous imprison-
ment, to which there was no alter-
native It was a compulsory sort of
punishment. I want to know how
many persons have been punished
under this provision which was pas-
sed in 1960, and what action has been
taken.

Certain people have commented
upon the inadequacy of the inspectors.
We know what has been the growth of
the administration during the last 10
years. The cost of the administration
has grown from Rs. 50 crores to
Rs, 250 crores. If so many persons
have been appointed for all the
various jobs, why is it that we
could not appoint an adequate
number of persons who can take care
of this vital subject? Who is responsi-
ble for this? Has this House ever refu-
sed to sanction an adequate number of
inspectors? I say with all the vehe-
mence and condemnation that have
been poured on the Minister, though
I cannot share certain stray remarks
passed by my friends here, that the
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plain fact remains that we have failed
in our duty to the people and it de-
mands for much more drastic action.
We find, as was very correctly point-
ed out, that even the names of the
firms are not disclosed. When I had
to go to the Speaker’s Chamber and
persuade him to allow a discussion on
the subject, I said, “How are you going
to warn the people about it? We have
never been told about it. Even the
names of the firms are being kept
back”. What for? The names of the
firms should have been published, they
should have been given the widest
publicity and their assets should be
confiscated, after trial, but immediately
they should have been seized. And it
should have been made known to the
people,

I would also like to know from the
Health Minister whether the various
administrations have taken action and
circulated to all the hospitals the
names of these firms. And do I
understand that all these hospitals
who are making all these purchases
and using them are not aware of the
quality of the medicine or are they in
collusion? It arouses a natural sus-
picion in the mind of everyone,

Here we have the various Acts. It
just beats my conception, the way in
which the affairs are conducted.
‘They say, how can one inspector deal
with it? If it is a known fact that all
over in the market more than fifty
per cent of the drugs and medicines
are spurious, then the inspector can
go and lay his hands on them;
wherever he goes he will find spu-
rious drugs and medicines. It means
a laissez faire attitude and that no
action is being taken. If you go
‘round even in Delhi, you will catch
hundred persons in Delhi who are
selling all sorts of things here. Has it
been done? Why is it not done? This
is a question which agitates every-
one in this House and outside.

Let us understand also the magni-
tude of the problem. During the last
ten years the industria] output of drugs
has gone up from ten crores to sixty
1531 (Ai) LSD—I10.
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crores, It is a major project. My
friends are talking about its being a
cottage industry, But if these Rs. 40
crores worth of spurious drugs are
being marketed, I do not know if
there can be a greater project tham
this. Every year thirty to forty crores
worth of spurious drugs are going to
be marketed, if I take what these
people in authority say. Twenty
samples were taken and ten or twelve
were found to be spurious, sub-stan-
dard. I do not know what is the
authenticity. I have read the state-
ment of the Chief Minister of Andhra
Pradesh while answering a question
in the State Assembly, and he did say
that fifty per cent of the drugs found
in the market could easily be taken to
be spurious.

It this is the state of affairs, if this
is the problem before the country, is
it in the manner in which they are
dealing with it that they can satisfy
the House or satisfy the citizens of
the country, we would like to know.
All sorts of Ordinances are passed. If
the Health Minister felt that a certain
legislation to give her certain powers
was necessary, I think it was one of
those occasions where an Ordinance
could easily have been passed. Who
could have objected to it? We find
that with regarq toland acquisition an
Ordinance had been passed because
Parliament was not in session. Why
could not the Health Minister go and
say that these are the powers which
she immediately wants, particularly in
the light of what has come to light
in the public mind? I think the public
would have appreciated that very
much. They would have thought:
when they are awakened by this ins-
tance, at least the authorities have
been quick to act, Now the reaction is
absolutely different, anq if we are
going to reconcile ourselves to all this
I do not know where we stand.

I therefore submit that this House
will never countenance the throwing of
the responsibility between the Centre
and the States. The Centre has been
given a definite responsibility, has
been given a definite power under



2975 Manufacture and

[Shri Harish Chandra Mathur]

the Act. They have given a definite
promise that they will bring in a
comprehensive Act. It is round about
two years now that it had happened.
And we would like certainly not to
hear a general statement from the
Health Minister when she replies,
but we would like to know what de-
finite actions have been taken at least
about the Centrally-administered
areas, how many people have been
punished, and what has been the im-
plementation of this Act which had
been passed by this Houses. Otherwise
it is just a mockery for this House to
pass laws if they are not implemented.
It is just a ridicule. In that case it is
better not to have enactments rather
than to ridicule the enactments which
we pass in this House, by not imple-
menting and not caring for them.
Brave speeches made here woul?® not
cut much ice. They would not satisfy
anybody. You must have seen that
people speaking from all sides of this
House have the same feeling. It is
no use throwing blame on the Con-
gress or the Congress elections and
al] that. It is a general feeling and I
do hope that the authorities will take
a proper note of the tone and temper
of this House, and when we meet next
we hope we will get some satisfaction
from the hon, Minister.

Dr. Sushila Nayar: Sir, how much
time are you giving for me?

Mr. Deputy-Speaker:
time does she want?

How much

Dr, Sushila Nayar: At least forty
minutes. And now only thirty minu-
tes are left.

Shri Hari Vishmu EKamath: To-
mMOrrow.

Shri Daji: Many Members are
wanting to speak.

Mr. Deputy-Speaker: Two hours is
the time-limit.

Shri Hari Vishnu Kamath: Under
rule 292 it may be extended.
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Mr. Deputy-Speaker:. If the House
is prepared to sit for half an hour
more, I have no objection.

Spri A. C. Guha: That will not do.

Shri Tyagi: We will rather sit to-
mMOorrow.

Mr. Deputy-Speaker: No tomorrow.

Shri Tyagi: If the House chooses
to do so then the voice of the House
must prevail and we shall have it to-
morrow.

Dr. Sushila Nayar: Sjr, I would
like the debate to be finished today.
I am prepared to sit longer.

Mr. Deputy-Speaker: Dr. Aney.

Shri Tyagi: What is your decision
about the time?

Mr. Deputy-Speaker: This will
close at 5-30 p.m.

Dr. M. S. Aney (Nagpur): Sir, this
is a matter which has been sufficient~
ly debated, but I thought that the
question is one concerning the health
of the people of India and that it
ought not to go without an expres-
sion of opinion about it by all persons
who have got some knowledge about
it, first-hand.

The great difficuity in this matter
is this. Our State is a welfare State.
And being a Welfare State, nothing
can be of greater importance or
greater concern to that State than the
health of the people. It is the pri-
mary consideration. It is only if the
people live that they can do some-
thing for their welfare. If they die
nothing more can be done. If that
consideration ig borne in mind, then
immediately we will see that if they
are living there must be some provi-
sion for them made by the State, or
under the care of the State, for giving
them medicines whenever they fall ill
or require medicines.

Therefore, those who manufacture
medicines, those who administer the
medicines and those who are incharge
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of this entire Medical Department,
are in a position of peculiar relation-
ship with the people in general. The
people have got to put implicit con-
fidence in the benificient object of
those who are in charge of this De-
partment.

When we find that the medicines
given by them are adulterated, ins-
tead of proving to be medicines they
prove to be poison, that is a terrible
thing. And to allow such a thing to
last for a long period is, in my opi-
nion, nothing short of, and is tant-
amount to a complete abdication of
authority and the exercise of power
by the State in a vital matter of this
kind.

Then, people like the Chief Minis-
ter of Andhra—not ordinary people—
who was also the President of the
Congress, have made a statement say-
ing that nearly 50 per cent of the
medicines that are supplied in the
market are found to be adulterated.
I am sure he was making a statement
that in the State which he was repre-
senting the people use medicines 50
per cent of which are adulterated.
By making a statement like that he is
not absolv:d of his responsibility. Tt
is a terriable statement that he was
making. He was libelling his own
Government and creating a bad name
for India throughout the world.

Shri Hari Vishnu Kamath: Self-in-
dictment.

Dr. M. S. Aney: It is our duty, not
because it is the Congress Govern-
ment now which happens to be in
power, to see that such things are
not allowed to go on. What are we
here for? Along with that if he had
made a statement that he wag taking
such and such steps to eradicate this
evil altogether in two or three years
time. then the people would have
thought that the evil was there al-
ready and he was taking steps to re-
move them.

Shri Hari Vishnu Kamath: He was
lobking to Delhi.
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Dr. M. S. Aney: I am not saying
anything personally about anybody, 1
am only talking generally. We are in
power. We claim to be the custodians
of the rights and privileges of the
people. We also claim that we look
after the interests of the people. We
claim that we are going to create a
new kind of society called the socialist
pattern of society, and for that pur-
pose we are spending crores and croreg
of rupees and doing everything.
Therefore, in my opinion, the subject
should be given the first priority by
the Government of India.

It is no use saying, as some said,
that it is primarily the responsibility
of the State Government. Whatever
the Constitution may say, the people
look upon the whole Government for
their requirements. Whether a mis-
chief is done in Bombay, Calcutta or
Madras, they say it is the fault of the
Government of India. They do not
know that Bombay Government is
separate, it is an autonomoug govern-
ment which has its own powers, and
for acts committed there the Central
Government cannot be blamed. But
they will say it is a part of the Cen-
tral Government and they will lay
the blame on the Government of
India.

Under these circumstances, in my
opinion, the health of the people is
of paramount consideration. I hope
that care will be taken by the Cen-
tral Government to give first priority
to this subject. They should provide
the necessary machinery to see that
this kind of thing does not exist here-
after. Proper supervision, strict ins-
pection and a determination to
punish those persons who are found
guilty will, I am quite sure, control
this evil within a reasonable time. If,
these steps are taken, a new hope can
be created in the minds of the people
that their bad days are gone and
better days are coming. We are try-
ing to set a very big ideal before the
world. Let us, therefore, make_ a
proper beginning by gaining the faith
of the people in the bona fides of the
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Government of doing their duty to
see that a welfare State is maintain-
ed. With the co-operation of the
People you can take another step and
thus go ahead.

Sir, I do not want to talk about
other matters. I only want to say
that the responsibility of the Central
Government in this matter is much
greater than the responsibility of the
small States. I have no doubt that
the State Governments also will have
to take proper steps to eradicate the
evil and to out an end to this most
vicious thing which exists in the
country.

With these remarks, Sir, I want to
appeal to my hon. friend, Dr. Sushila
Nayar who happens to be in charge
of the Health Ministry, to see that she
makes a beginning for a new chap-
ter in the administration of heaith so
far as the whole of India is concern-
ed, by taking proper steps to eradi-
cate this evil of adulteration of drugs.
Our only objective here should be
the interests of the people. If you are
indifferent to that, it is better to be
out of the job. We can create con-
fidence in the people of our Govern-
ment only by doing our duty properly
in a matter of this type. With these
words, 1 hope that the matter would
be looked after by the Ministry of
Health in all earnestness.

Shri Tyagi: I must thank my friends
of the opposition for having high~
lighted a major problem, a very big
problem facing us in the field of food
and medicine. They have effectively
voiced the sentiments of the people at
large by whatever they have said.
Barring a few remarks which are by
way of motives attributed to the
Treasury Benches, or others which are

Shri Daji: Take a little salt.

Shri Tyagi: Though attributing
motives is a different matter, the fact

AUGUST 20, 1962 Sale of Adulterated 2980

and Spurious Drugs

remains that adulteration is prevalent
on a very wide scale in the country.
Whether we belong to this party or
that party, when there comes a major
question involving our citizens, our
voters and electorates and country-
men, we are all gne because we are
representing the common cause of the
people. Therefore, I say here with
confidence that practically the whole
House is unanimous in this matter. It
is not for condemnation but just for
emphasising the fact that some suit-
able and practical steps must be taken
to tackle this major problem. Every-
one of us agree there. It is another
matter where the fault lies. There we
might disagree as to whether it is
with the State Government or this
Government, but I must confess that
it is a widespread problem. It is not
easy for Government iust to claim
that they can control it cen. per cent.
It can best be controlled by the popu-
lation as a whole. It is wrong for any
government to presume that the law
and order problem is solved by it by
its authority or its law or efficiency.
Governmental power hardly touches
one-hundredth of the problem of law
and order. Actually, law and order
is maintained by the publie, by the
consciousness of the society as a
whole. It*is the good sense of the
society that maintains law and order.
Crime is, in fact, suppressed not so-
much by the policemen as by the
neighbours in the mohallas and by
public opinion. Government can never
tackle crime unless public opinion is
created.

Thérefore, wemust join together in
tackling this problem. It is no use
asking the Minister or the Cabinet
to resign. After all, whoever comes
in their place, it will not be possible
for them to control it unless public
opinion is created on a large scale. For
that purpose, both members of the
opposition and us should join together
and create an atmosphere where this
evil is eradicated. Of course, law is
necessary for this purpose.
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Here I do not absolve the govern-
ment. I confess with a sense of shame
that my party, having been in power
for such a long time, has not been
able to control it. I confess it and I
have no hesitation in doing so. Here
I am voicing the feelings of the
people and I understand that we can
rightly be condemned on this issue.
But please understand that Govern-
ment alone could not tackle this major
problem. For this purpose, the proper
atmosphere and public opinion have
to be created. Here I do not want to
shirk my or my government’s res-
ponsibility. I appeal to the Govern-
ment to respond to the call of the
nation which has been unanimously
expressed in this House today. There
was no question in this House for years
to come on which this House was so
unanimous as it is today on this prob-
lem. It is the unanimousdemands of
the House that the problem must be
tackled if necessary by enacting better
laws and by having more powers in
the hands of Government. But power
by itself is useless, unless it is used.

Shri Hari Vishnu Kamath: If i. is
absued 'or misused?

Shri Tyagi: We are very good in
pronouncing policies and principles,
but when it comes to spelling them
out, we generally fail. Here is really
a question where we have not been
able to spell out the policy properly.
Therefore, it is the demand of the
House teday, before Government that
if they want themselves and their
party to exist, they must tackle this
problem, This is the unanimous
demand, not of this House only but
of the country as a whole. I assure
my hon. friends opposite, on behalf of
my party—I think to that extent I
have got that right......

Shri Hari Vishnu Kamath: My hon.
friend, as a former Minister......

Shri Tyagi:....that we -hall do
whatever is possible. At the
same time, I would appeal for co-
operation from my hon. friends bppo-
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site on this issue, and then we shall be
successful.

Shri Hari Vishnu Kamath: We ghall
give you all co-operation provided
you are in earnest about it. But you
are not earnest.

Mr. Deputy-Speaker: Now, Shri
Prakash Vir Shastri. He cannot have
more than five minutes.

Shri A. C. Guba: I had also sent in
my name.

st e AR e (faseiR):
ai firae 7 A A awan

Mr. Deputy-Speaker: Thaen, Dr.
L. M. Singhvi. He wanted only 2%
minutes.

Shri Harish Chandra Mathur: What
is the hurry? If the House is in a
mood to sit till 6 p.m. we can sit till
6 pm. You are only anxious that it
should be finished today. If the Mem-
bers want to sit longer, they can do
so. We can sit till 6 pm. You should
appreciate the mood of the House.

Mr. Deputy-Speaker: 1 think that
there are other engagements.

Shri Raghunath Singh (Varanasi):
There is a general body meeting at
5 pm. in the Central Hall. There-
fore, we request that the House may
not sit longer.

Mr. Deputy-Speaker: The House can
sit till 5.30 p.m. today.

Shri Hari Vishnu Kamath: The hon.
Minister can reply tomorrow. She can
come better prepared tomorrow
morning.

Dr. L. M. Singhvi (Jodhpur): I am
heartened by the fact that the sense
of righteous indignation regarding the
problem of spurious drugs is shared
by all sections of this House, and
that we are at one in thinking that
the problem has already assumed
colossal proportions, and that it is
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very necessary and urgent for us to
tackle the problem in tl'ge ;pirit and
approach of solving a pational prob-
lem.

I would like to say that we in
the Opposition, speak not so much ‘in
anger as in sorrow, for spurious drugs
and adulterated foodstuffs have
become the order of the day in the
country. Purity and dependability
have remained expressiong confined
only to the lexicon. Day in and day
out we read about the adulterated
food-stuffs and spurious drugs to
which our populace is subjected. 1
feel that this is repugnant to the very
concept of socialist planning that is
in vogue in our country today.

But the first thing and the first
concern of all of us is to see that the
health of the mation is safeguarded, and
if we do not succeed in this, cer-
tainly, it is a matter of lasting shame
for ug all. I think that it is quite
natural, in the circumstances, for the
country to look askance at the ad-
ministration and to turn back with
cynicism because so little has been
done in so long ‘stretch of time that
was available to Government at the
Centre as well as at the level of the
States of the Union. I hope that the
Government would sense the deep
and impassioned approach that this
House has vociferously given expres-
sion to, and I am sure that the Gov-
ernment will henceforth gpare no
efforts to solve this problem in as ex-
peditious a manner, in as prompt
a manner and in as effective a manner
as possible. °

I feel also that the laws that we
have in this country are inadequate.
But mere severity of sentence which
hag been advocated by some will not
solve the problem. What is needed
most is a very faithful execution of
the existing laws and the provision
of a radically re-cast machinery for
the implementation of the existing
laws.
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1 shall just take a minute to say in
verse a few of the thoughts which
have occurred to me during the
discussion.

Is it not curious

That the Health Minister did not
know,

Until Shri Maniram Bagri came
forth to show

That so many drugs in the market
are spurious?

Dr. Gaitonde’s constructive dis-
course

Did have very considerable force;

Frank Anthony's eloquence we
endorse.

Homi Daji’s indictment is without
remorse

But is the Government alone to
blame

For lapses which put the nation
to shame?

Nevertheless, can the Government
deny

That in fighting the evil they are
fighting shy?

Let us, therefore, as one man rise,

If the nation’s health trutly we
prize;

Let us enforce the laws and ever
make them rigorous

To build our country strong and
vigorous.

Sitting here, I just penned down
these lines because I thought I would
get no more than a couple of minutes,
until extension was announced.

I do not feel that the words of
anger and outraged sentiment employ-
ed in the House should be taken lite-
rally by the Minister and the Govern-
ment, and no effort should be con-
sidered too great in the direction of
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solving the problem which has become
too intolerably monstrous to be
allowed to exist any longer.

Mr. Deputy-Speaker: The hon.
Minister.

Dr. Sushila Nayar: If you are
willing to give a few minutes to
Shri A. C. Guha, I will curtail my
remarks by that much time.

Shri Bade: In that case, we should
also be given time to speak. /

Dr. Sushila Nayar: I will abide by
your order.

Mr. Deputy-Speaker: I have called
upon the hon. Minister to speak.
“There, should be some limit.

Dr, Sushila Nayar: I am most grate-
ful to this House for the debate on
this most important subject which has
been engaging the attention of all of
us for a long time.

There has been a considerable
amount of anger and emotion and 1
share that feeling of anxiety with my
hon. friends. It is a matter of vital
concern for all of us that this evil of
adulteration of drugs and production
of sub-standard and spurious drugs
is taken seriously and an effective
remedy is found for it.

Shri Frank Anthony said many
things. He said the Minister is pro-
bably going to make some bold state-
ments and utter brave words which
will amount to nothing in the long
run. I am not going to do anything
of the kind. It will be very presump-
tuous on my part to promise this
House that wonders are going to be
worked in the next few months or so
to deal with a problem which has
been baffling my able predecessors and
the State Governments for 15 years,
as was stated by several hon. Mem-
‘bers, although I can promise that both
of us—the Deputy Minister and my-
self—and the officers of the Health
‘Ministry and the official machinery,
shall spare no pains to deal with this
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problem. To what extent we shall be
successful in our efforts remains to
be seen. It will be improper and pre-
sumptuous for me to anticipate the
results. I literally believe that all
that anyone can do is to do one’s best.

Shri Maniram Bagri invited me to
resign. If by my resignation the pro-
blem can be solved, it will nct take
me ten seconds to resign. After all,
as another hon. Member stated, both
the hon. Deputy Minister and I have
a noble profession and that pro-
fession can engage all our energies.
If we are sitting in ministerial chairs,
it is not for the comforts of those
chairs or for any privileges or benefits
that they bring. We are in this posi-
tion because our leader has been kind
enough to think that perhaps we can
make some small, humble, however,
contribution to deal with the problems
that are confronting this Ministry. We
cannot promise much beyond this, that
whatever training, whatever ability,
whatever resources we have at our
command, shall not be spared, and
we shall try to do all that we can.

Shri Harish Chandra Mathur: Ask
for any more that you need. This
House will give.

Dr. Sushila Nayar: I am coming to
that.

It has been suggested by Shri
Kamath that the penalty should be
death.

Shri Hari Vishnu Kamath: Flogging
or hanging.

Dr. Saushila Nayar: Flogging or
hanging he says. In other words
what he is asking is more deterrent
punishment.

Shri Hari Vishnu Kamath: That is
it, you have caught the point.

Dr. Sushila Nayar: It was stated by
Shri Mathur that the Minister, my
predecessor, had promised a more
comprehensive and a better Bill,
which has not been produced. I do
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not know about this proposed Bill. 1
shall look into it. If there is any-
thing on the anvil it shall come
before the House. But I have been
studying this problem, and 1 assure
the House that I have been studying
it long before this debate or the
Parliament questions came up, because,
perhaps my hon. friends will concede
that I understand the gravity of the
problem a little better than some of
them might be doing and therefore,
I am vitally concerned that an effec-
tive remedy be found.

1 find that in the 1960 amendment
to the Drug Control Act certain pro-
visions were made which were good,
on the face of it. One of these pro-
visions was that one year’s minimum
imprisonment is to be awarded to the
culprits who are found to be guilty
after the cases had been brought to
the court of law. I am sorry to say
that enough use has not been made
of this provision. 1 must say that
I am wholeheartedly in agreement
with Shri Tyagi when he says that
it is not merely the laws in a land
that can provide the remedy. You can
have most excellent laws, but the
implementation of those laws, the
translation into action of those laws,
will depend upon an enlightened
public opinion. I give you an instance.
Can I go and tell the magistracy or
tell the judiciary that they should do
this or that? Can 1 presume even to
say a word about it? I will imme-
diately come in for contempt of court
or interference with judiciary which
is even more objectionable. The
judiciary is sacrosanct. We cannot
say a word about it, we should not
say a word about it, but public opinion
can demand better performance even
from the judiciary. The executive
cannot say anything to the judiciary
and I will not say anything. But
1 give you a few facts here. The
penalties for offences under the Drugs
Act were enhanced to three years
imprisonment with fine and minitum
of one year’s imprisonment. In actual
fact the penalty of imprisonment,
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leave aside the three years, even the
minimum of one year has been rarely
resorted to. In 1958-59, out of 213
convictions, only 24 resulted in
imprisonment; the rest were fined. In
1959-60 only 17 resulted in imprison-
ment out of 179 convictions.

17 hrs.

Shri Hari Vishnu Kamath: The law
should be amended. Make imprison~
ment compulsory.

Dr, Sushila Nayar: In 1960-61 only
in ten cases out of 207 convictions
there were imprisonments. It is stated
in that Act that if imprisonment is
not given the Magistrate should
record the reason in writing. We can
go further and come before this
House saying that imprisonment shall
be compulsory and no option shall be
left to the magistrate to give or not
to give sentence of imprisonment.

Shri Harish Chandra Mathur: In
how many cases has the magistrate
recorded his reasons?

Dr, Sushila Nayar: After the enact-
ment the magistrate has to record
his reasons in every case where no
imprisonment is given; that is the
requirement of the law.

Shri Tyagi: When he has taken
bribe, he would not record it.

Shri Homi Daji: Did we go in
appeal when it was felt that more
deterrent punishment should be given?
How many appeals were filed? You
cannot shirk responsibility like this..
(Interruptions).

Dr. Sushila Nayar: I can assure my
hon. friend that we are not here to
shirk responsibility; I wish to tell
him that we shoulder  responsibility.
It is these gentlemen who stand in
the way of the discharge of those res-
ponsibilities. Go and see in Bengal.
What happens. These communist
gentlemen try to exploit and take



2989 Manufacture and SRAVANA 29, 1884 (SAKA) Sale of Adulterated 2990

political advantage out of every situa-
tion. It is because of these political
complications that the Bengal Govern-
xment has not been able to take effec-
tive action. I wish to state in this
House: let us all let every party
make a solemn promise here that they
shall not try to make political capital
out of these kinds of situations. It is
our Government today; it may be
their Government tomorrow. Every
Government has to discharge its duty
towards the people. There are certain
things in which political alignments
should not come into operation at
all.... (Interruptions).

Shri Kashi Ram Gupta: What has
court cases to do with political
affiliations?

Dr. Sushila Nayar: I do not wish to
be interrupted; I did not interrupt any
of these gentlemen. I am glad the
opinion of this House is unanimous
on this issue. I welcome it and I
hope that in the support that the hon.
Members will give to the implemen-
tation of the laws the same spirit will
prevail.

Some hon. Members stated that
there were a large number of small
mushroom organisations taking up the
drug industry. I am aware of it. I
know the dangers of that also.
About 125 establishments are well
established and have adequate machi-
nery, staff etc. Generally speaking
their products are good and reliable.
But the 2700 or so small organisa-
tions or some of them at least
have not adequate means. Why and
how are they licensed? I am sorry
1 have to say this and I say this with
some knowledge and personal experi-
ence, there are many people in every
Party who go and put pressures and
say: give licence to this man
or that person....(An Hon. Mem-
ber: Shame, shame). Everyone knows
it happens. And if it happens, is it
not our duty, as Members, as repre-
sentatives of the people, to stop this
kind of thing and insist that licences
shall be given only in situations
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where the requirements for the Ppro-
duction of drugs are available....
(Interruptions).

Mr. Deputy-Speaker: Order, order.

Dr. Sushila Nayar: Probably, the
hon. Member himself might have
made some recommendations. I do not
know. So, when we discuss this sub-
ject, I want everyone to turn ‘the
searchlight inwards. Do we ever give
recommendations—

Some Hon. Members: Never, never.

Shri Hari Vishnu Kamath: Never,.
never.

Dr. Sushila Nayar: But I am not
appealing to- Shri Kamath only. 1
am appealing to all the 500 odd Mem-
bers sitting here. Through this:
House, I am also appealing to the
several thousand members of the
State °legislatures. Through this:
House, let my voice reach the mem-
bers of the legislatures also. Let
everyone of us, we, who are repre-
sentatives of the people, take a solemn.
pledge to the effect that we shall not
go and recommend and plead for the-
giving of licences for drug production
to people who do not have the ade-
quate means for drug production;
secondly, when action is taken against
somebody—it is not that action is taken
against everybody, but when action is
taken against a few people—we shall
not go and recommend to this Minis-
ter or that Minister and say, “leave-
him; let him go”, and so on. It is
this kind of interference....(Inter-
ruptions).

Shri S. M. Banerjee: I rise to a
point of order.

Dr. Sushila Nayar: I am going to
be plain-spoken today. What I say is
true. I am not yielding. I would
request Shri S. M. Banerjee to sit
down. '

Shri Hari Vishnu Kamath: He is
raising a point of order, and so the
hon. Minister should sit down.
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Dr. Sushila Nayar: If the Chair
says that it is a point of order, I
-shall sit down.

Mr. Deputy-Speaker: He is raising
‘a point of order.

Shri S. M. Banerjee: The Minister
‘is entitled to say whatever she likes,
‘but I want to know whether such an
aspersion on the Members of the
House who are sitting here can be
made.

She has not
There is no

Mr. Deputy-Speaker:
mentioned any names.
‘point of order.

Shri S. M. Banerjee: She must
-appeal to her party and not to the
-others in the House.

Shri Daji: She set the ball rolling.
‘She cast an aspersion. (Interruptions).

Dr. Sushila Nayar: I say in all
seriousness that I know of Members
‘who have done that.

Shri Daji:-She has also mentioned
about the members of State Legis-
latures who are not present here.
‘She cast an aspersion.

Mr. Deputy-Speaker: There is no
‘point of order.

Shri Daji: She was making a posi-
tive charge against them.

Dr. Sushila Nayar: Why they are
excited, I do not know. If they are
genuine in their concern for the cause,
if they are serious in their minds, if
they are earnest to see that drug
adulteration should stop, they should
join their voice with mine and say,

“Yes, this shall be done”. 1t is easy
to go and say that this fellow is
corrupt and that fellow is corrupt

and this Government is bad. I want
to put a straight question: when we
go and ask for favour to be shown to
A, B or C, when we, responsible
people, go and ask for acquittal of
A, B or C, are we honest? (Interrup-
tions).

Shri Hari Vishnu Kamath: It is
the Congress Party members who are
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more guilty than anybody

(Interruptions).

Dr. Sushila Nayar: I think we are
all united on this point, namely, that
this is not a party question. -

Shri Hari Vishnu Kamath: We did
not make it a party question.
Only the hon, Minister is using the
words, “party question”. (Interrup-
tion).

2992

else.

o W W T e WTE e
T

Mr, Deputy-Speaker: There is no
point of order.

st amt ;- feht T 9w,
AT IR E? § @ 7
HIET IS A7 § | JQ AT W
ARG AN AR IFF @S F w7
9T ForiiE 2 faam

# AT AT AT AE I G
o st Tt ava o sravq gW wEy & v
fawifd ot a€arfaa st & A
grafas fafreex argan W @@
Fgedr & aY 98 o¥ & F Ay say
T 5 ?
Mr. Deputy-Speaker:

matter was raised earlier.
no point of order.

The same
There is

Shri Bhagwat Jha Azad (Bhagalpur):
It is a point of order. Let us hear
him.

Mr. Deputy-Speaker: There is no
point of order. You made the same
allegations against the other party.

Dr. Sushila Nayar: I seek your pro-
tection, Sir. In the name of points
of order, as you yourself have ruled,
unwarranted interruptions are com-
ing. All that I am saying is that
Government is as genuinely anxious
as anybody that this evil should be
effectively dealt with. In order to do
that, there are certain powers that
the Government have. Some hon.
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Members asked as to why the Central
Government has not appointed central
inspectors. It is true that powers
were given to the) Health Ministry,
Government of India to appoint ins-
pectors in 1960. But I understand that
when the Health Ministry went up
with the proposa] for the appointment
of inspectors, the Finance Ministry
ruled that we should first try the other
amendment, namely, increase the pun-
ishment, etc. and see the results; if
there is any need later on, we could
have these inspectors.

Shri Daji: Shame!

Dr. Sushila Nayar: We have again
taken up the proposal for central
inspectors and I hope those inspectors
will be in position within two or three
months.

I want to make une thing clear. I
have no wish whatsoever to pass the
responsibility on to the State Govern-
ments, While it is perfectly true, as
Shri Anthony said, that health is a
State subject and most of the subjects
within the purview of health, with
a few exceptions, fall entirely with
the States’ jurisdiction, at the same
time, I believe in this also—I am in
entire agreement with some Member
who made the statement that to the
common man, Government is Govern-
ment and he does not care whether it
is the State Government or the Cen-
tra] Government. Therefore, I think
it is the responsibility of my Ministry
to work with the State Ministries and
fing a remedy for the drug adultera-
tion. I do not wish to shirk the res-
ponsibility or pass it on to somebody
else. This is the reason why I have
been doing a fair amount of moving
about, because I feel that the State
Health Ministries are the limbs of the
Central Health Ministry. Through
the State Health Ministries, we reach
the remotest corners within the States.
Therefore, it is a joint responsibility
of the Centre and the State and the
Central Health Ministry is doing its
utmost and will do its utmost to cope
with the problem.

.
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I have just mentioned that we are
appointing the drug inspectors and
giving the necessary staff to the Drug
Controller so that he can go out and
dea] with the problem as best as he
can. I also wish to mention that there
is need for better training of the ins-
pectors for which also we are making
some arrangement, because not only
they should know the processes of
drug production and the loopholes
where difficulties can arise, but they
should also have some elementary
knowledge of the lega) procedures, so
that their cases do not prove unsuc-
cessful, on account of their unfami-
liarity with lega] procedure.

A number of hon. Members made
the suggestion that we should natio-
nalise the drug industry. That is a
question of major policy. All that I
can say is that the Government is tak-
ing more and more initiative to pro-
duce drugs within the public sector.
As ig well known to this House, the
penicillin factory is producing a lot
of penicillin. I do not agree with Shri
Frank Anthony that there are more
reactions with our penicillin than with
penicillin brought from abroad. 1
can ‘only say this to him that our
penicillin is considered to be of equal
standard with any other product any-
where else. And I might mention that
sensitivity to penicillin is a well-
known phenomenon. Nobody is more
aware of the dangers of penicillin
sensitivity than we are, and the tra-
gedy of the Member of Parliament
who collapsed after a penicillin injec-
tion is quite fresh in the memory of
all of us. That gentleman was a col-
league of ours. He reacted very
strongly in that case. But similar re-
actions do take place in other cases
also. And when we have used peni-
cillin for some time, the sensitivity
can arise in the same case at a later
stage also. So if any hon. Member
has come across cases of penicillin
reaction, that is not an indication that
there\ is some defect in the manufac-
ture of the penicillin but it is due to
the fact that the drug dose cause
some of these reactions. That is one
of the by-effects for which we have
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to be prepared and against which we
have to safeguard as much as possible.

As 1 said, there are certain other
plants for drug production which are
being set up. Some are being set up
with the help of the U.S.S.R. Govern-
ment. and some with other assistance.
But the Government of India is deter-
mined to make the country self-suffi-
cient in drugs in as short a time as
possjble. The major part of the pro-
duction is going within the public
sector. A certain amount of it is al-
ready in the private sector. With re-
gard to these 2,700 smal] mushroom
organisations, we propose to inspect
them properly and see that either they
close down. That in itself should re-
duce the dangers to a very consider-
able extent if we are able to enforce
that.

Often it has happened with me in
discussions that friends have said,
“Well, these are small men; the drug
industry is a paying industry and be-
cause it is a paying industry many
people want to go into that industry”.
And some of my friends from time to
time have argued with me—Members
of Parliament and others—, “Why dc
you want to stand in the way of these
sma]l men when you call yourself a
believer in Sarvodaya and socialist
society, this, that and the other? Why
do you stand in the way of the smali
man getting a licence for drug pro-
duction?” This question has been
posed to me on more than one occa-
sion. My answer is: there is some-
thing which is more important than
money; and that something which 1s
more important than money is human
life. And in order to enable someone
to make money or in order to improve
the financial position of the some small
man, we cannot risk the lives of other
people, the lives of sma]] and big men.
It is therefore that we insist on

standards being maintained in giving-

licences for drug production, Noth-
ing prevents the smal] men from get-
ting together and forming a co-opera-
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tive society so that they can have
adequate capital, adequate Tresources,
adequate premises and adequate
machinery in order to produce drugs
if they want to enter into that field of
industry.

Mr. Kamath quoted my reply
wherein he said I had said that
usually hospital injectible materials or
drugs, .etc. are not contaminated with
dust, etc. Sir, that was the language
of the question, “Is it a fact that it
is usually contaminated?” =~ The
answer was, “It is not a fact that it
is usually contaminated”.

Shri Hari Vishnu Kamath: Which
means it is contaminated sometimes.

Dr. Sushila Nayar: We might have
said, “No, Sir’. I perhaps made the
mistake, because the truth of the mat-
ter is—I may say for Mr. Kamath’s
information—the reply that came from
the Secretariat was, ‘“No, Sir”.

Shri Hari Vishnu Kamath: I don’t
blame you.

Dr. Sushila Nayar: I was not hun-
dred per cent sure that the material
that we have in the hospitals are
never contaminated. So I thoughg it
was safer to use Shri Kamath’s words
for the reply, and he is, a sort of,
blaming me for that.

Shri Hari Vishnu Kamath: I did
not blame her at all; it is the Secre-
tary’s reply, I know.

Dr. Sushila Nayar: Another hon.
Member said that hospitals know
about these things and they buy from
the bad manufacturers. It was said
that they are in collusion etc. The
truth of the matter is, I have been a
State Health Minister in Delhi that
we have most of our supplies through
the Director-General of Supplies and
Disposals.

An Hon. Member: That is a very
corrupt organisation.

Dr. Sushila Nayar: What they
could not supply to us had to be some-
times purchased from the market.
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But, generally speaking, we are giv-
ing supplies to the hospitals after ob-
taining them through the medium of
Government agency which, to the best
of our knowledge goes round, inspects
and gets the best that is available in
the market. Therefore, this question
of hospitals being in collusion is not
1 think, a relevant question. I would
admit this, however, that from time
to time the supplies made to the hos-
pitals are inadequate. This is bound
to happen, when inadequate stuff is
going round in the market.

I would say one thing more. While
there has been laxity in the licensing
of these small plants, generally speak-
ing, they dea] with materials and
drugs which are not of vital
importance of life and death.
Applications for licences for antibio-
tics, biologicals and things of that
order are very strictly scrutinised and
the licences are given after satisfying
the conditions very carefully. In the
case of some of the simpler things like
tinctures, vitamins and other things
which are not of that order of im-
portance, such strictness has not been
generally observed in the past.

Sir, it is significant that all this
excitement that has come about is
because of distilled water and saline
ampules being manufactured on a
cottage industry scale. I go further
and say that probably some of these
gentlemen and ladies who use this
method of earning a few annag or one
or two rupees after their daily work
in the kitchen are not aware of the
dangers involved in this king of pro-
-cesses. I am glad, therefore, that this
debate has taken place and a number
of questions have been asked because
of which there will be a general
awareness amongst the public that this
is something that should got be done
and there are dangers involved in
this type of production of distilled
water and saline ampules

It was asked whether we have told
the hospitals and the various agencies
:as to which are the firms which have
produced sub-standard drugs. I am
cassured by the Drug Controller that
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so far as spurious drugs are concern-
ed up till now he has not come across
spurious drugs having been manufac-
tured by any of the licensed dealers.
Spurious drugs are more or less in the
same category as boot-legging that
Shri Frank Anthony was talking
about. Sub-standarqd drugs, however,
have been found to be produced by
some of the licensed houses. Imme-
diately it comes to light that there is
a sub-standard drug, we bring it to
the notice of the State Government
concerned and we bring it to the notice
of the various agencies that buy or
produce the drug. We ask them to
take the necessary action.

It has been suggested by some peo-
ple that the Centre should take up the
ful] responsibility of drug control. This
is not practicable for the simple rea-
son that supposing we go to a State,
make a raid and find that there are
spurious or sub-standard drugs we
will need the help of the police and
for that we will have to approach the
State Government. Active co-opera-
tion and co-ordination with the State
Governments is absolutely necessary.
The State Governments have got to
take up their share of responsibilily.
Here I wish 10 assure my hon. friends
that the State Governments are as
anxious as we are that this kind of
problem, this kind of evil, should be
put an end to. The inspectors that we
are appointing are not going to re-
place the State machinery. They will
help the State machinery. They will
go round with them, particularly to
the manufacturing houses and selling
houses.

It is very significant to remember
that in the past anybody was able to
sel] drugs. Now we have said ihat
it can be done only by a registered
person under the Pharmacy Act. Con-
trol over the selling places is
necessary so that people who sell
drugs understand the effect of a time-
barred drug or certain other types
of changes that may take place in the
drugs which make them unfit for use.
It is a big subject, which deals with
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thousands and thousands of manufac-
turers and sellers, and the sold medi-
cine effect the entire population which
consumes this drug at some time or
the other.

Therefore, while I welcome this
discussion and some of the suggestions
that have been made, I once again,
in conclusion, reinforce Shri Tyagi's
appeal, that proper climate, public
opinion, vigilant public opinion
throughout the country, is absolutely
necessary if our efforts are to produce
results. I can assure the House once
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again that so far as the Health Min-
istry is concerned we shall spare no
efforts.

Shri Bagri rose—

Mr. Deputy-Speaker: The discus-
sion is over. No. reply.

17.28 hrs.

The Lok Sabha then adjourned ti:l
Eleven of the Clock on Tuesday,
August 21, 1962/Sravana 30, 1884
(Saka).



